
CORAM: Present:

T.C.P No.7O1,/(MAH)/ lO17

SHRI B.S.V. PRAKASH KI]MAR
MEMtsllR (J)

ATTENDENCE.CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCI] OF

iHe NnrIolleI, coMPAM LAw TRIBUNAL oN 18 08 2017

NAME OF THE PARTIES: Balansaheb Shankar 'l upe & Anr
V/s.

Kamla Landmarc Properties Pvt Ltd'

SECTION OF THE COMPANIES ACT: I & BP Code 2016'

SHRI V. NALLASENAI,.\THY
MEMBI.-R (T)

S. No. NAME DESI GNATION SIGNATUITF]

ORDER

TCP No. 7014&BP/NCLT/TVIB/IIAIV2017

None present.

However, on perusal of the record, this Bench has noticed that requisite Form

5 under IB Code has not been filed, therefore, under the Notification GSR 732(E)

dated 29th June 2017, the Petition is hereby abated with liberty to file fresh Petition

as per the Notification above.
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V, NALLASENAPATHY
Member (Technical)

B.S.V. PRAKASH KUMAR
Member (judicial)
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